
 
O

 
 
 
     
     

     
     
 
 

 
 
In t
 

200
Co
Re
Tra
 
An
 
   P
 
 
  IL
 
 
The

 
 

Order in Pe

C

  
  

                 
                 

                 
                 

           

the matter 
 
Applica

03 read wit
nditions fo
gulations, 2

ansmission 

nd in the m
 

POWERGR
 V

L&FS Tamil

  
e following

Shri M.
Shri U.
Shri B.V
Shri RV
Shri Su
Shri Y.
Shri Di
Shri Pa
Shri Piy
Ms. Nim
ShriYa
Shri Ha
Shri S.
Shri V. 

etition No.

ENTRAL E

 
 

             
                 

                 
                 

                  

of 

ation under
th Central E
or grant 
2009 for gr
Company 

atter of  

RID  NM TR
Vs 

 Nadu Pow

 
g were pre
.G.Ramcha
K. Tyagi, P
Vamsi, PG
VMM Rao, 
umod Tom 
K.Sehgal, C
lip Rozeker

aram Kuma
yush Joshi,
misha Dutta
dava, Advo
azig Beg, IT
C. Misra, IT
L. Dua, ITP

121-TL- 20

ELECTRICI
N

    Petiti
 W

        Coram
     Dr. P

         Shri 
         Shri 

    Date 
       Date o

r Section 14
Electricity R
of transm
rant of Tra
Limited. 

RANSMISSI

wer Compan

esent: 
andran, Adv
PGCIL 
CIL 
PGCIL 
Thomas, P
CTU 
r, CTU 

ar Mishra, A
, Advocate
a, Advocate
ocate 
TPCL 
TPCL 
PCL 

012

 
ITY REGUL
NEW DELH

on No. 121
With I.A.No

m:  
Pramod  De
 V.S.Verma
M.Deena D

of Hearing
of Order:  

4 read with
Regulatory C

mission lice
nsmission 

ON  LIMITE

ny Limited, 

vocate, PGC

PGCIL 

Advocate 

e 

LATORY C
HI 

1/TL/2012
. 5/2013 

eo, Chairpe
a, Member

Dayalan, M

g: 9.4.2013
  9.5.2013

h Section 15
Commissio
ence and 
Licence to 

ED  

Chennai

CIL 

COMMISSIO

erson 
r 

Member 

 
   

5(1) of the 
on (Procedu

other rel
Nagapattin

Page 1 of

ON 

Electricity 
ure, Terms 
lated matt
nam-Madhu

Applicant

Responde

f 19

Act, 
and 

ters) 
ugiri 

ent 



 
O

 

 

file

est

Na

bas

 

2. 

Order in Pe

 

The App

d this app

tablish tran

gapattinam

sis  compris

S. No. 

1. 

2. 

The app

(a) Decl

clarif

trans

proc

guid

(b) Issue

(c) Allow

Naga

Serv

etition No.

plicant Nag

lication un

smission s

m/Cuddalore

sing the fol

Transmis

Nagapat
Pooling 
Salem 
D/C line 

Salem-M
765 kV S

plicant has 

lare the a

fication  th

smission lic

cess unde

elines as n

e transmiss

w the T

apattinam/C

vice Agreem

121-TL- 20

gapattinam-

der Sectio

ystem for "

e Area-Pac

lowing elem

ssion line 

ttinam 
Station-

765 kV 

Mahugiri 
S/C line 

 made follo

applicant a

hat a Gove

censee if i

rtaken in 

otified Gov

sion licence

Transmissio

Cuddalore 

ment (TSA)

012

 
 

ORDER

-Madhugiri 

n 14 of th

"Transmiss

ckage-A" on

ments: 

Completio
Target 
36 month
effective d

36 month
effective d

owing praye

as a deem

rnment  C

it emerges

accordanc

vernment of

e to the app

on system

Area-Pack

 approved 

Transmissi

e Electricit

ion system

n Build, Ow

on C

hs from 
date 

6
T
s
t
t

hs from 
date 

6
T
s
t
t

ers: 

med  licen

ompany sh

 as a succ

ce with t

f India; or 

plicant; and

m associa

kage-A to 

by Commis

ion Compa

ty Act, 200

 associated

wn, Operate

Conductor 

6xzebra AC
Transmissio
should be 
to 850 
temperature
6xzebra AC
Transmissio
should be 
to 850 
temperature

ncee and 

hall be dee

cessful bid

the compe

 

ated with 

be part of

ssion under

Page 2 of

ny Limited

03 (the Act

d with IPPs

e and Main

per phase

CSR  or AA
on line de
correspond
C condu
e operation

CSR  or AA
on line de
correspond
C condu
e operation

also issue

emed to  b

dder in bidd

etitive bidd

IPPs  

f Transmis

r PoC Char

f 19

has 

t) to  

s  of 

ntain 

AAC, 
sign 
ding 

uctor 
n 
AAC, 
sign 
ding 

uctor 
n 

e a 

be a 

ding 

ding 

of 

sion 

rges 



 
O

 

3. 

195

refe

inte

inc

of 

ma

com

ope

util

acc

Go

 
4. 

nam

Tra

wit

Ma

LIM

Ter

 

Order in Pe

Reg

Reg

(d) Pass

facts

The ap

56 as a w

erred to as

egrated an

cluding plan

preliminary

aintenance 

mmunicatio

eration of re

ities/organi

cordance w

overnment f

The ap

me  of th

ansmission 

h effect fro

adhugiri Tra

MITED date

rritory of De

etition No.

ulations (S

ulations, 20

s such othe

s and circum

plicant was

wholly own

s  ‘PFCCL

d efficient 

nning, inves

y, feasibility

of transm

on facilities

egional and

izations, w

with the pol

from time to

pplicant  vi

he compa

Company 

m 13.9.201

ansmission 

ed 13.9.20

elhi and Ha

121-TL- 20

haring of In

010; and 

er order/ord

mstances o

s incorpora

ed subsidi

L’) with the

power tra

stigations, 

y and defin

mission line

s and app

d national g

wheeling o

icies, guide

o time”.   

ide its affid

any has b

Limited to 

12. The cer

Company 

12 issued 

aryana has 

012

nter-State T

ders, as m

of the case. 

ated on 20

iary of PF

e objective 

nsmission 

research, d

ite project 

es, sub-sta

purtenant w

grid system

of power, 

elines and 

davit dated

been chang

POWERGR

rtificate of c

Limited to P

by Registr

been place

Transmissio

ay be deem

 

0.5.2011 un

C Consulti

to ”plan, p

system ne

design and 

reports, co

ation, load

works, coo

, execution

purchase 

objectives 

d 25.9.2012

ged from 

RID  NM TR

change of n

POWERGR

rar of Com

ed on record

on Charges

med fit and

nder the C

ing Limited

promote an

etwork in a

 engineerin

onstruction, 

d dispatch 

ordination 

n of turn key

and sale 

laid down 

2 has infor

Nagapattin

RANSMISS

name from 

RID  NM TR

mpanies, N

d. 

Page 3 of

s and Loss

d proper in

ompanies 

d  (hereina

nd develop

all its resp

ng, prepara

operation 

stations 

of integra

y jobs for o

of power

by the Cen

rmed  that 

nam-Madhu

SION  LIMIT

Nagapattin

RANSMISS

ational Ca

f 19

ses ) 

 the 

Act, 

after  

p an 

ects 

ation 

and 

and 

ation 

other 

r in 

ntral 

the 

ugiri 

TED 

nam-

ION  

pital 



 
O

5. 

of 

eva

poo

in 

bas

Pow

‘Ta

refe

the

of 

as 

Tra

“Tr

Pa

 

6. 

pro

Pow

hav

the

Na

bas

Lim

 

Order in Pe

 Ministry

Independe

acuation of 

oling station

India.  The

sis of tariff 

wer, vide 

ariff based C

erred to as

e Guidelines

India, Minis

the Bid Pr

ansmission 

ransmission

ckage-A”  t

 PFC Con

ocess and 

wer Grid C

ving quoted

e  transmis

gapattinam

sis and pro

mited  (iden

etition No.

y of Power,

nt Transmi

f power  fro

n to other g

e said proje

based  com

its Resolut

Competitive

s “the Guid

s, the PFC 

stry of Pow

rocess Coo

Service P

n system a

through tari

nsulting Lim

completed

Corporation 

d  the lowe

ssion proje

m/Cuddalore

ovide  trans

tified long-t

121-TL- 20

, Governme

ission  Pro

om the gen

grid station

ects were t

mpetitive bid

tion No. 11

e-bidding G

elines”) un

Consulting

wer vide No

ordinator (B

Provider (T

associated 

ff based co

mited (PFC

 the proce

of India Li

est  levelise

ect for Tra

e Area-Pac

smission se

term transm

012

ent of India

ojects throu

erating stat

s up to loa

to be  awa

dding proce

1.5.2005-PG

Guidelines fo

der Section

g Limited  (P

tification N

BPC) for th

SP) to est

with IPPs 

ompetitive b

CCL) in its 

ess on  6.3

mited  was

ed transmis

ansmission 

ckage-A on

ervice   to I

mission cus

a initiated a 

ugh private 

tion and tra

d centers a

arded to de

ess. Govern

G(i) dated 

or Transmis

n 63 of the

PFCCL) wa

o. 15.1.201

e purpose 

tablish the 

 of Nagap

bidding proc

capacity a

3.2012 as 

s  selected 

ssion  cha

system a

n build, ow

IL&FS Tam

tomer of th

scheme fo

sector par

ansmission 

and system

evelopers s

nment of In

17.4.2006 

ssion servic

e Act. In ac

as notified b

11-Trans da

of selectio

transmissi

pattinam/Cu

cess.  

as BPC in

per the G

as the suc

rge in orde

ssociated 

wn, operate

mil Nadu Po

e  project). 

Page 4 of

or developm

rticipation  

of power f

m strengthen

elected on

ndia, Ministr

 notified  

ce’ (hereina

ccordance 

by Governm

ated 15.3.2

on of bidde

ion system

uddalore A

nitiated the 

Guidelines. 

ccessful bid

er to  estab

with IPPs 

e and main

ower Comp

f 19

ment 

 for  

from 

ning 

 the 

ry of 

the 

after 

with 

ment 

2011 

r as 

m for    

Area-

bid 

M/s 

dder  

blish  

 of 

ntain 

pany 



 
O

7. 

RF

Co

20.

furn

(fiv

the

Re

(NM

cha

 

8.  

iss

on 

for 

acc

Order in Pe

The ap

FP stage. 

ordinator  

.10.2011 to

nished by t

ve) qualified

eir proposa

port dated 

MTCL) eme

arges of 98

   Conseq

ued to   Na

6.3.2012 w

Proposal (

complish th

(a) Pr

Tr

(b) Ex

(c) Ac

Ja

re

(d) To

ag

etition No.

pplicant has

The RfP 

with effect 

o  address t

the Bid Pro

d bidders p

ls. The app

29.2.2012,

erged as th

7.02 Million

uent to its 

agapattinam

which has 

(RFP) and 

he following

rovide con

ransmission

xecute Sha

cquire, for t

abalpur Tra

elated asset

o execute 

greement w

121-TL- 20

s submitted

documents

from 20.10

the queries 

ocess Coor

participated

plicant  ha

 Nagapattin

e successf

n/annum. 

selection a

m-Madhugi

been accep

the Letter 

 tasks: 

ntract perfo

n Custome

are Purchas

the Acquisi

ansmission

ts and liabi

RFP proje

with LTTC.

012

d that   the 

s were ma

0.2011. Th

from the q

rdinator to 

d  in the fin

s  submitte

nam-Madhu

ful bidder w

as the lowe

ri Transmis

pted by NM

of Intent, t

ormance g

r (LTTC); 

se Agreeme

ition Price, 

 Company

lities;  

ect docum

18 bidders

ade availab

he pre bid c

ualified bid

all concern

nal selectio

ed that  as

ugiri Transm

with the lowe

est bidder, 

ssion Comp

MTCL.  Und

the success

uarantee i

ent; 

100% shar

y  Ltd. from

ment includ

s submitted

ble by the

conference

ders and c

ned on 9.11

n process 

s per  the 

mission Co

est levelize

Letter of In

pany Limite

der the term

sful bidder 

n favour o

re equity sh

m PFC alo

ing transm

Page 5 of

  their offe

e Bid Proc

e  was held

larification 

1.2011. On

and submi

Bid Evalua

ompany Lim

ed transmiss

ntent (LOI) 

ed  by the B

ms of Requ

is obligate

of Long T

hare holdin

ong with al

mission ser

f 19

r  at 

cess 

d on 

was 

nly 5 

itted  

ation 

mited  

sion 

was 

BPC 

uest 

d to 

Term 

ng of 

l its 

rvice 



 
O

 

9. 

per

sub

tran

dat

LoI

Me

154

tran

 
 
10.

Co

lice

tha

of  

 

11.

sho

Se

 

Order in Pe

(e) M

tra

Ac

(F) To

The ap

rcent equit

bmitted tha

nsmission 

te of acquis

I  have a

eanwhile,  

4/2011 ha

nsmission s

. Accord

mpany Lim

ence for ex

at it should 

Section 14

.  The fir

ould be dec

ction 14 of 

etition No.

ake applic

ansmission

ct, 2003 

o apply to t

plicant has

ty holding 

t TSA betw

project was

sition of the

already bee

 the Com

ad accorde

system as p

dingly, the

mited has a

xecution  of

be  declare

4 of the Elec

rst issue th

clared as a

the Act. 

121-TL- 20

cation to 

n charges,  

he Commis

s submitted

in NMTC

ween the TS

s executed

e applicant 

en narrate

mmission by

ed  regul

part of the H

e petition

approached

f the projec

ed  as a de

ctricity Act, 

hat arise fo

a deemed t

012

the Cent

as required

ssion for gra

d that  the

CL on 29.3

SP and the 

d 2.2.2012

by NMTCL

d while ta

y its order

latory app

High Capac

ner, Naga

d  the Com

ct. In the ap

eemed trans

2003 

or our cons

transmissio

tral Comm

d under  Se

ant of trans

e  PGCIL

3.2012. Th

LTTC who

 and has b

L. The even

aking note 

r dated 13

proval  fo

city Transm

apattinam-M

mmission f

pplication, 

smission lic

sideration 

on licensee

mission for

ection 63  o

smission lic

 has acq

he applican

are the be

become eff

nts subsequ

of the  f

.12.2011 i

r establish

mission Cor

Madhugiri 

for grant o

the petition

censee und

is whether

under the 

Page 6 of

r adoption

of the Electr

cence. 

quired hund

nt has fur

eneficiary of

fective on  

uent to issu

factual ma

n Petition 

hment of 

ridor-XI. 

Transmis

of transmis

ner has pra

der fifth pro

r the petitio

fifth provis

f 19

n of 

ricity 

dred  

rther 

f the 

 the 

ue of 

atrix. 

No. 

the 

sion 

sion 

ayed  

viso 

oner 

so of 



 
O

12.

pet

Order in Pe

. During 

titioner sub

(a) As 

compa

Act an

specifie

 

(b)  As 

meanin

 

(c) Fu

"Gover

one pe

Govern

Centra

include

 

(d) Pre

Govern

therefo

100% w

a gove

Compa

 

(e) In  

being a

etition No.

the cours

mitted as u

per Sectio

ny or the c

nd the com

ed in the Sc

per Sectio

ng assigned

rther, Sec

rnment com

er cent of

nment, or b

l Governm

es a compa

esently, 69.4

nment of I

ore, Power 

wholly  own

ernment c

anies Act, 1

terms of  s

a Governme

121-TL- 20

se of hea

under: 

n 14 of the

company re

mpany or c

chedule, sh

n 2(31) of t

d to it in sec

ction 617 o

mpany, mea

f the [paid

by any State

ent and pa

ny which is

42% of the

ndia and t

Grid is a 

ned  subsid

company w

956;   

said provisi

ent compan

012

ring on 14

e Electricity

eferred to i

companies

hall be deem

the Act, “Go

ction 617 of

of the Co

ans any co

d-up share

e Governm

artly by one

s  a subsidia

 paid up sh

the balanc

Governme

diary  of  Po

within the 

ons includi

ny,  declare

4.6.2012, 

y Act, 2003

in sub-sect

 created i

med to be a

overnment 

f the Comp

ompanies A

ompany in 

e capital] 

ent or Gove

e or more 

ary of a Go

hare capita

ce 30.58 %

ent Compa

ower  Grid 

meaning 

ng Section

e NMTCL a

learned co

 (the Act), 

tion (2) of S

n pursuan

a licensee u

Company”

panies Act, 

Act, 1956 

which not 

is held b

ernments, o

State Gov

overnment c

l of Power 

% is held 

ny.  Since

and theref

of section

 14 of Act, 

as a deeme

Page 7 of

ounsel for 

a Governm

Section 13

ce of the 

under Act;  

” shall have

1956;   

provides 

less than 

y the Cen

or partly by

vernments, 

company."  

Grid is held

by the pu

e, NMTCL 

fore, NMTC

n 617 of 

 by virtue 

ed licensee 

f 19

the 

ment 

1 of 

Act 

  

e the 

that  

fifty 

ntral 

y the 

and 

 

d by 

blic, 

is a 

CL is 

the 

of it 

and  



 
O

 

13.

of 

PG

pro

a d

sub

pro

as 

pur

com

suc

com

 
14.

Act

he 

Se

Se

sec

for 

 

Order in Pe

if a gov

becom

conside

.  Accord

Section 61

GCIL, a Gov

oviso to Sec

declaration

bmitted tha

ocess for se

successfu

rpose. The

mpany sha

ccessful b

mpetitive bi

.  In acco

t”), no pers

is authoris

ction 13 of

ction 14 w

ction. In the

the sake o

“14. Gran
The App
Section 1

etition No.

vernment co

e successf

ered as a d

ding to the p

7 of the C

vernment c

ction 14 of 

 that it is 

t in future a

election of 

l bidder m

erefore, it 

all be deem

bidder in 

idding guide

ordance wi

son can un

ed to do so

f the Act by

which carve

e present ca

of reference

nt of licenc
propriate Co
15, grant a l

121-TL- 20

ompany pa

ful bidder, 

deemed tran

petitioner, i

Companies 

company, a

the Act. Ac

a deeme

also PGCIL

the Transm

may acquire

seeks a c

med to be

bidding pr

elines as no

ith Section 

ndertake, am

o by a licen

y the Appro

e out certa

ase, the int

e is reprodu

ce: 
ommission 
licence to a

012

articipate in 

the transm

nsmission l

t is a Gove

Act, 1956 

and, therefo

ccordingly, 

d transmis

L shall be pa

mission Ser

e the Spec

clarification

e a transm

rocess und

otified by G

 12 of the 

mong othe

ce issued u

opriate Com

ain excepti

terpretation

ced below 

may, on a
ny person –

tariff based

mission se

icensee.  

ernment com

as it is wh

ore, a “dee

in the first 

ssion licens

articipating 

rvice Provid

cial Purpos

 to the e

mission lice

dertaken i

GoI.  

Electricity 

rs, transmi

under Secti

mmission. T

ions to the

 of the fifth 

along with 

an applicatio
– 

d competiti

rvice provi

mpany with

holly owne

emed licens

place the p

see. It has

in the com

der and on 

e Vehicle 

ffect that 

nsee if it 

in accorda

Act, 2003

ssion in ele

ion 14 or is

There are p

e main pro

proviso is 

the main p

on made to

Page 8 of

ve bidding 

der should

hin the mea

d subsidiar

see” under 

petitioner se

s been fu

mpetitive bid

being decl

formed for

a Governm

emerges a

ance with 

3 (in short 

ectricity un

s exempt un

provisos be

ovision of 

in issue, w

rovision: 

o it under 

f 19

and 

d be 

aning 

ry of 

r fifth 

eeks 

rther 

dding 

ared 

r the 

ment 

as a 

the 

“the 

less 

nder 

elow 

that 

hich 



 
O

 
 

 
15.

the

and

sta

Bo

Tra

one

ma

Uti

reg

lay

Ele

lice

mu

 

16.

dat

to t

be 

Order in Pe

 
(a) to tra
(b) to dis
(c) to un
 
…………
Provided
in sub-se
created i
to be a li

.  Before 

e Act, it is n

d (2) of the

atutory prov

ard constit

ansmission 

e year from

ay notify, an

lity and a l

gulations m

ys down tha

ectricity Bo

ensee for s

utually decid

.  Accord

te on which

the objects

stipulated 

etition No.

ansmit electr
stribute elec
dertake trad

………………
d further tha
ection (2) of
in pursuanc
icensee und

considerin

necessary 

e Act since

visions unde

tuted unde

Utility and 

m the appo

nd shall pe

icensee in 

made thereu

at the Stat

ard to con

such furthe

ded by the 

ding to sub-

h a transfer

s and purpo

by the Sta

121-TL- 20

ricity as a tr
ctricity as a d
ding in elect

………………
at the Gover
f Section 13
ce of the Act
der this Act.

g the ambi

to conside

e the fifth p

er the Act. 

er the repe

a licensee

inted date 

erform the d

accordanc

under. The

te Governm

ntinue to fu

r period be

Central Go

-section (1)

r scheme pr

oses of the

ate Govern

012

ransmission
distribution 
tricity as an 

………………
rnment com

31 of this Ac
ts specified 
” 

t and scope

r the provis

proviso is to

According 

ealed laws

e under the 

or such ea

duties and 

ce with the 

e proviso to

ment may, 

unction as 

eyond the 

overnment a

) of Section

repared by 

e Act, is pu

ment, any 

 licensee; o
licensee; or
electricity t

………………
mpany or the
ct and the co

in the sche

e of the fifth

sions of Se

o be const

to Section 

s shall be 

provisions 

arlier date a

functions o

provisions 

o Clause (a

by notifica

the State 

said period

and the Sta

n 131 of the

the State G

blished or 

property, in

or 
r 
trader, 

…….. 
e company r
ompany or c
edule shall b

h proviso to

ection 172(

rued in the

172(a), a S

deemed t

 of the Act 

as the Stat

of the State

of the Act 

a) of Secti

ation, autho

Transmissi

d of one ye

ate Governm

e Act, with 

Governmen

such furthe

nterest in p

Page 9 of

referred to 
companies 
be deemed 

o Section 1

a) and 131

e light of th

State Electr

to be a S

for a perio

te Governm

e Transmis

and rules 

on 172 fur

orise the S

ion Utility o

ear as may

ment. 

effect from

nt to give ef

er date as m

property, rig

f 19

4 of 

1 (1) 

hese 

ricity 

State 

od of 

ment 

sion 

and 

rther 

State 

or a 

y be 

m the 

ffect 

may 

ghts 



 
O

and

Bo

bet

pro

und

Go

tran

righ

on 

and

com

 
17.

lice

the

pur

liab

ves

liab

the

in a

Se

and

a G

Sta

Act

Order in Pe

d liabilities 

ard shall v

tween the S

operty, inter

der sub-se

overnment 

nsfer schem

hts and liab

such terms

d such com

mpany or tr

.  The sc

ensee from 

e Act was re

rposes of t

bilities of th

st in the S

bilities vest

e State Gov

accordance

ction 131 o

d liabilities 

Governmen

ate Governm

t,  a pre-ex

etition No.

which imm

vest in the

State Gove

rest in prop

ection (1) 

company o

me so publ

bilities of the

s and cond

mpany or c

ransmission

cheme of th

the date of

equired to p

the Act un

he State Ele

State Gove

ed in the S

vernment in

e with trans

of the Act, it

vested in th

nt Company

ment  unde

xisting  Gov

121-TL- 20

mediately be

e State Go

ernment an

perty, rights

shall be 

or in a com

ished along

e State Gov

ditions as m

companies 

n licensee o

he Act thus

f commenc

prepare a tr

der which 

ectricity Bo

ernment. A

State Gover

n a Governm

sfer scheme

t is envisag

he State El

y or a com

er the transf

vernment C

012

efore that d

overnment 

d the Boar

s and liabilit

re-vested 

mpany or 

g with such

vernment a

may be agr

being State

or distributio

s provides 

cement of th

ransfer sch

any prope

ard immed

Any propert

rnment as 

ment Comp

e. Thus, by

ged that any

ectricity Bo

pany or co

fer scheme

Company o

date belong

on such te

rd. Accordin

ties vested

by the S

companies

h other prop

as may be s

eed betwee

e Transmis

on licensee

that the St

he Act. The

eme to give

erty, interes

iately befor

ty, interest

aforesaid s

pany or  in a

y reading su

y property, 

oard shall u

ompanies a

e. Thus, und

r a compan

P

ed to the S

erms as m

ng to sub-s

 in the Stat

State Gov

s in accord

perty, intere

stipulated in

en the Stat

ssion Utility

e as the cas

tate Electric

e State Gov

e effect to t

st in prope

re the effec

t in proper

shall be fur

a  company

ub-sections

interest in p

ltimately be

as may be 

der Section

ny or comp

Page 10 of

State Electr

may be agr

section (2), 

te Governm

vernment in

dance with 

est in prope

n such sche

te Governm

y or genera

se may be.

city Board 

vernment un

the objects 

erty, rights 

ctive date s

rty, rights 

rther vested

y or compa

s (1) and (2

property, rig

e transferre

created by

 131 (2)  of

panies  crea

f 19

ricity 

reed 

any 

ment 

n a 

the 

erty, 

eme 

ment 

ating 

is a 

nder 

and 

and 

shall 

and 

d by 

nies 

2) of 

ghts 

ed to 

y the 

f the 

ated 



 
O

und

The

Se

ass

pro

the

 

18.

pro

pro

 

19.

lice

tran

 

20.

app

tran

Order in Pe

der the tran

erefore,  th

ction 14 s

sets and li

oper  constr

e Act, the fo

(a) an e

in asse

131 (2)

(b) A 

propert

State E

(c) The

in the S

. The ca

ovisions  an

oviso to Sec

. In view

ensee, we 

nsmission l

.   Section 

plication m

nsmit elect

etition No.

nsfer schem

he term "G

hall mean 

abilities  o

ruction of th

ollowing will

existing  Go

ets  and lia

) of the Act;

company o

ty, interest 

Electricity B

e companie

Schedule to

ase of petit

nd  it  canno

ction 14 of t

w of our de

next proce

licence.  

14 of the A

ade to und

tricity as a t

121-TL- 20

me shall be 

Government

the pre-ex

of the Elec

he fifth prov

l be listed a

overnment 

ability  of e

; 

or compan

in property

oard  unde

es created 

o the Act.  

tioner com

ot be treate

the Act.  

cision that 

eed to con

Act provides

der section 

transmissio

012

the succes

t Company

xisting Gov

ctricity Boa

viso to Sec

as  deemed

company t

electricity B

nies created

y, rights an

er Section 1

in  pursuan

pany is no

ed as a dee

the petition

nsider the c

s that the A

15 of the A

on licensee

ssor(s) of th

y" referred 

vt. compan

rd are tran

ction 14 in t

d licensees 

o which   ri

oard are tr

d under tr

d liabilities 

31 (2)  of th

nce to the 

ot covered 

emed transm

ner cannot 

case of the

Appropriate

Act grant a

e in any are

P

he State Ele

to in  the 

y to which

nsferred. T

the light of 

under fifth 

ights, prope

ransferred 

ransfer sch

 are transf

he Act; and

Reforms A

under any

mission lice

be treated

e petitione

e Commissi

a licence to 

ea as may 

Page 11 of

ectricity Bo

fifth provis

h the prope

Therefore o

Section 13

proviso: 

erties, liabil

 under sec

heme to w

ferred from

d 

Acts mentio

y of the ab

ence under 

d as a deem

r for  gran

on may, on

any perso

be specifie

f 19

oard. 

o to 

erty, 

on a  

31 of 

ities 

ction 

hich 

 the 

oned 

bove 

fifth 

med 

nt of 

n an 

on to 

ed in 



 
O

the

inc

wh

inc

app

und

spe

as 

Ele

Tra

“tra

reg

inc

com

in c

the

ma

tran

Co

Tra

com

 
 

21.

pro

Order in Pe

e licence. T

clude any c

ether incor

corporated 

plication fo

der section

ecified by th

may be 

ectricity Re

ansmission 

ansmission 

gulations p

cluded in t

mpetitive bi

case of proj

e guidelines

ade in acc

nsmission 

mmittee. T

ansmission 

mpetitive bi

.   Regula

ocedure for 

etition No.

The word ‘p

company o

rporated or 

under the 

r licence. S

n 14 shall 

he Appropr

prescribed

egulatory 

Licence a

licence re

rovide that

the transm

idding. Reg

jects identif

s for compe

cordance w

project und

The selectio

Company 

idding.   

ation 7 of 

grant of tra

121-TL- 20

person’ ha

or body co

not or artif

Companie

Section 15

be made i

riate Comm

. The Cen

Commissio

nd other re

egulations”

t the Empo

ission plan

gulation 4 o

fied by the 

etitive bidd

with the p

der conside

on of the pr

Ltd., has be

the trans

ansmission 

012

s been def

orporate or 

ficial juridic

s Act, 195

(1) of the 

n such ma

mission and

ntral Comm

on (Proce

elated matt

”). Regulat

owered Co

n to be de

of transmiss

Empowere

ing, selecti

procedure 

eration has

roject deve

een made i

mission lic

licence as 

fined in se

associatio

cal person. 

56 and as 

Act provid

anner and 

 shall be ac

mission ha

edure, Ter

ters) Regu

ion 3 of t

ommittee s

eveloped u

sion licence

ed Committe

on of the p

laid down 

s been iden

loper, M/s 

in accordan

cence regu

under: 

P

ection 2(49)

on or body

 The Appli

such is el

des that ev

in such fo

ccompanie

as specifie

rms and 

lations, 200

the transm

shall identif

under the 

e regulation

ee for deve

project deve

in the gu

ntified by th

 Nagapattin

nce with the

ulations pro

Page 12 of

) of the Ac

y of individ

icant has b

igible to m

ery applica

rm as may

d by such f

ed the Cen

Conditions

09 (hereina

mission lice

fy the proj

guidelines

s provides 

elopment un

eloper shal

uidelines. 

he Empowe

nam-Madhu

e guidelines

ovides for 

f 19

ct to 

uals 

been 

make 

ation 

y be 

fees 

ntral 

s of 

after 

ence 

ects 

 for 

that 

nder 

ll be 

The 

ered 

urigi 

s for 

the 



 
OOrder in Pe

“(1) The
I appen
prescrib
 
(2) In ca
with the
addition
 
(3) The
the fact
 
(4) Bef
applicat
evidenc
applicat
which s
 
(5) The 
or the a
 
(6) Imm
the app
 
(7) The 
of its a
newspa
circulati
long-ter
which th
 
(8) As f
the Com
the app
applican
 
(9) In th
that the
the Sec
Building
Commis
long-ter
 
(10) The
aforesa
indicatin
and pla
relevan
publishe
 
(11) Th
the Com
days fro
 
       Pro
Transm

etition No.

e application
nded to these
bed by the C

ase of the p
e guidelines 
nal informatio

e application
ts stated ther

fore making
tion on each
ce to that eff
tion along w

shall be given

application 
application is

mediately on
plication to th

applicant sh
application in
apers, one i
ion in each 
rm customer
he notice of 

far as possib
mmission sh
plication for r
nt in such tim

he notice pub
e suggestion
cretary, Cent
g, Janpath, 
ssion is situa
rm customer

e applicant s
aid submit to 
ng the news
ace of their
t copies of 
ed. 

he Central T
mmission on
om the date 

ovided that 
mission Utility

121-TL- 20

n for grant of
e regulations

Central Gove

person selec
for competi

on, as may b

 shall be su
rein. 

g an applic
h of the lon
fect along w

with annexure
n in the appl

shall be kep
s rejected by

 making the
he Central Tr

hall, within 7
n Form-II at
in English la
State or Un
r is situate, i
the applicat

ble, within 7 
hall convey d
rectification 
me as may b

blished in th
s and objec
tral Electricit
New Delhi-

ated), with a
rs, within 30 

shall within 1
the Commis

spapers in w
r publication
f the newsp

Transmission
n the propos
of receipt of

copy of the
y shall alway

012

f licence sha
s and shall b

ernment from

cted for imple
itive bidding,
be required 

upported by 

cation, the 
ng-term cust

with the appli
es and enclo
lication. 

pt on the we
y the Commi

e application
Transmission

7 days after 
ttached to t
anguage an
nion Territory
in the same
tion is publis

days of rec
defects, if a
and the def

be indicated 

he newspape
ctions, if any,
ty Regulator
-110001 (or

a copy to the
days of pub

15 days from
ssion on affi
which the no
n and shall 
papers, in o

n Utility shal
sal made in 
f application 

e recommen
ys be forward

all be made 
be accompa

m time to tim

ementation o
, the applica
under these

affidavit of 

applicant s
tomers of th
ication and s
osures on its

eb site till suc
ission. 

n, the applic
n Utility. 

making the 
these regula
nd one in ve
ry where an 
e language a
shed. 

eipt of the a
ny, if notice
fects convey
in the letter 

ers under cla
, on the app
ry Commissi
r the addres
e applicant, b
blication of th

m the date of
idavit the de
otice has be

also file b
original, in w

ll send its r
the applica
by it: 

ndations, if 
ded to the ap

P

to the Comm
anied by suc

me. 

of the projec
ation shall al
e guidelines. 

the person 

shall serve 
he project a
shall also po
s web site, t

ch time the l

cant shall fo

application, 
ations, in at
ernacular la
element of 

as of the dai

application th
ed on prelim
yed shall be
r conveying t

ause (7) it sh
plication, may
ion, Third Fl
ss where th
by any perso
he notice, 

f publication
tails of the n
een publishe
before the C
which the n

recommenda
tion within a

any, made 
pplicant; 

Page 13 of

mission in Fo
h fee as ma

ct in accorda
lso contain s

acquainted 

a copy of 
and shall su
ost the comp
the particula

licence is iss

rward a cop

publish a no
t least two d
anguage, ha

the project 
ily newspap

he Secretari
inary scrutin

e rectified by
the defects.

hall be indic
y be filed be
loor, Chande
he office of
on, including

n of the notic
notice publis
ed and the 
Commission 
notice has b

ations, if any
a period of t

by the Ce

f 19

orm-
ay be 

ance 
such 

with 

f the 
ubmit 
plete 
rs of 

sued 

py of 

otice 
daily 

aving 
or a 
er in 

iat of 
ny of 
y the 

cated 
efore 
erlok 
f the 
g the 

ce as 
shed, 
date 
 the 
been 

y, to 
thirty 

ntral 



 
O

 
 

22.

for 

und

app

lice

the

pos

the

Ce

The

Ma

sys

 

23.

`1 

rev

Tra

Order in Pe

 
    Provi
shall no
 
(12) Th
recomm
and obj
within 4
Utility o
Central 
objectio
 
(13) The
respons
recomm
the licen

.   The Ap

adoption o

der consid

plication fo

ence regula

e applicatio

sting of the

e applicable

ntral Electr

e Applican

adhugiri  T

stem as per

.       The A

lakh as pr

vealed that 

ansmission 

etition No.

ided further 
ot be binding

he applicant 
mendations m
jections, if a
45 days of s
or publication

Transmissi
ons on the pr

e Commissi
se to the

mendations, 
nce or for re

pplicant has

of tariff in 

eration of 

r grant of t

ations. The 

on on the L

e complete 

e licence fe

ricity Regul

t has pray

Transmissio

r the details

Applicant ha

rescribed b

the Applica

Customer

121-TL- 20

that the rec
g on the Com

may file its 
made by the
ny, received

service of co
n of notices
ion Utility o
roposal mad

ion after con
e public n
if any, of the

easons to be

s approach

respect of

the Comm

transmissio

Applicant 

LTTC and 

application

ee upon th

atory Com

yed for gra

on Compan

s given in p

as made the

by the Gov

ant has ser

r (LTTC) 

012

commendati
mmission. 

comments,
e Central Tr
d in respons
opy of the a
s in the new
or the perso
de in the app

nsidering the
notice publ
e Central Tra
e recorded in

hed the Co

f the transm

mission. Th

on licence i

has submit

Central Tra

n. The App

he grant of

mission (Pa

nt of trans

ny  Limited

para 1 abov

e applicatio

vernment.  

rved copy o

for the p

ions of the 

 duly suppo
ransmission 

se to the pub
application o
wspapers, wi
on who has
plication, as 

e suggestion
lished by 
ansmission U
n writing, reje

mmission b

mission sys

he Applica

n accordan

tted proof o

ansmission

licant has f

f Transmis

ayment of 

smission lic

d with resp

ve.   

on as per F

On perusa

of the appl

project whi

P

Central Tran

orted by an 
Utility and 

blic notice pu
on the Centr

with an advan
s filed the s
the case ma

s and object
the appli

Utility may, p
ect the appli

by a separ

stem  whic

nt has file

nce with th

of service o

 Utility and

further und

sion Licen

Fees) Reg

cence to   

pect to the

Form-1 and 

al of the ap

ication on t

ch is sch

Page 14 of

nsmission U

affidavit, on
the suggest
ublished by 
ral Transmis
nce copy to

suggestions 
ay be. 

tions receive
icant and 
propose to g
ication.” 

rate applica

ch is prese

ed the pres

e transmiss

of the copie

d proof of w

ertaken to 

ce in term

ulations, 20

Nagapattin

e transmis

paid the fe

pplication, 

the Long T

heduled to 

f 19

Utility 

n the 
tions 
him, 

ssion 
o the 

and 

ed in 
the 

grant 

ation 

ently 

sent 

sion 

es of 

web 

pay 

s of 

008. 

nam 

sion 

ee of 

it is 

Term 

be 



 
O

com

tari

Eva

enc

of t

pub

 

24.

rele

bee

Lin

Thi

4(7

 

25.

res

to t

    

26.

app

Tho

6.3

lice

 

27.

Uti

Order in Pe

mmissioned

iff charges 

aluation Co

closed cop

the Applica

blic by the B

.   The Ap

evant copie

en publishe

ne and Din

iruchirapall

7) of transm

.   In resp

spondent.  

the public n

.     As pe

plication fo

ough NMT

3.2012.  Ac

ence on  4.4

.  The Appl

lity (CTU) a

etition No.

d 36 month

quoted by 

ommittee fo

ies of the B

ant as the s

Bid Process

pplicant vid

es of the ne

ed. The Ap

namalar ha

i. The App

mission licen

ponse to th

No objectio

notice. 

er para 12.1

or grant of

CL was de

ccordingly, 

4.2012.  

licant had s

as required 

121-TL- 20

hs from the

the Applica

or acceptan

Bid Evaluat

selected bid

s Coordina

de its affida

ewspapers 

pplicant has

aving publi

plicant has 

nce regulat

he applicat

on has bee

1 of the gu

f transmiss

eclared as 

 the applic

served a co

under Sec

012

e effective 

ant which h

nce, is ` 98

tion Comm

dder and p

tor as per t

avit dated 9

in original 

s published

cation from

complied 

ions.   

tion, no  re

n received 

uidelines, fin

sion licenc

the succes

cant file   a

opy of the 

ction 15 (3) 

date unde

have been 

87.02 million

ittee recom

roof of mak

the Guidelin

9.5.2012 h

in which no

d the notice

m Mangalo

with the re

eply  has 

from the g

nally select

ce within o

ssful bidde

pplication f

application 

of the Act a

P

r the TSA.

recommen

n. The App

mmendation

king the ev

nes. 

has placed 

otice of its a

es in The H

ore, Benga

equirement 

been recei

eneral pub

ted bidder 

one month

r and LoI w

for grant  o

on Centra

and Regula

Page 15 of

 The level

ded by the

plicant has 

ns for selec

valuation re

on record 

application 

Hindu Busin

luru, Chen

of Regula

ived from  

blic in respo

shall make

h of select

was issued

of transmis

al Transmiss

ation 4(6) of

f 19

ised 

 Bid 

also 

ction 

eport 

the 

has 

ness 

nnai, 

ation 

the 

onse 

e an 

tion.  

d on 

sion 

sion 

f the 



 
O

tran

forw

rec

lice

Tra

 

28.

bid

The

Co

Pe

cla

29.

com

inte

for 

prim

Sta

of 

dire

Act

lice

bef

30.

 

Order in Pe

nsmission 

warded its

commendat

ensee  or  

ansmission 

. The ap

dding as pe

e applicant

rporation 

rformance 

use 2.21  

.3.2012 afte

mplied with

er-State tra

grant of tr

ma facie of

ate transmis

the transm

ect that a p

t be publis

ence afores

fore the Co

.5.2013 for 

etition No.

licence reg

 recomme

tions it has 

 be grante

Company 

pplicant has

er the guide

t has been

of India 

Guarantee 

of RFP  d

er executio

h the provis

ansmission 

ransmission

f the view th

ssion licenc

mission syst

public notic

shed to inv

said.  The 

ommission 

further dire

121-TL- 20

gulations. 

ndations in

been state

ed    trans

Limited und

s been sele

elines issue

 issued wit

Limited on

of Rs. 45 c

documents 

n of   the S

sions of the

licence.  T

n licence.  

hat the app

ce for plan

tem as des

e under cla

vite sugges

objections 

by 25.5.20

ections.  

012

 The CTU

n terms of

ed that the 

smission lic

der Section

cted on the

ed by Gove

th the LoI 

n 29.3.201

crore  to the

 and PGC

Share Purch

e transmiss

The CTU ha

Considerin

plicant satis

ning, const

scribed in p

ause (a) of 

stions or o

or suggest

013.  The p

U in its lett

f Section 1

petitioner  b

cence  to 

n 15(4)  of th

e basis of th

ernment of 

as the sele

12  has 

e identified

CIL  has a

hase Agree

sion licence

as also rec

g all the m

sfies the co

truction, op

para 1 of th

sub-sectio

objections 

tions, if any

petition sha

P

ter dated 2

15(4) of th

be declared

Nagapattin

he Act. 

he tariff bas

India, Min

ected bidde

furnished 

LTTC in ac

acquired the

ement.  The

e regulatio

commended

material on 

onditions for

peration and

his order.  

n (5) of Se

to grant o

y, be filed 

ll be listed 

Page 16 of

22.5.2012

he Act. In 

d as a deem

nam Madhu

sed compet

istry of Pow

er. Power G

the Cont

ccordance 

e applicant

e applicant 

ns for gran

d the applic

record, we 

r grant of in

d maintena

We, theref

ection 15 of

of transmis

by any per

for hearing

f 19

has 

the 

med 

ugiri 

titive 

wer.  

Grid 

tract 

with  

t on  

has 

nt of 

cant 

are 

nter-

ance 

fore, 

f the 

sion 

rson 

g on 



 
O

29.

a p

Re

Los

Na

ent

by 

und

the

con

No

Tra

sys

und

 

30.

Order in Pe

. The pe

part of Tran

gulatory C

sses) Regu

gapattinam

tered  on 2.

the BPC th

der the 201

e TSA notif

ncerned. F

. 154/2011

ansmission 

stem by CT

der the 201

. The pe

(a) 

(b) 

(c) 

etition No.

etitioner has

nsmission S

Commission

ulations, 2

m-Madhugir

.2.2012 wit

hat TSA w

10 regulatio

fied  by th

urther, the 

1 has alrea

Corridor a

TU and CEA

0 regulatio

etitioner has

Direct that 

the Tariff 

applicant  

over-run; 

Extend the

the  date o

allowing the

Direct that 

PoC  regim

121-TL- 20

s also praye

Service Agr

n (Sharing

010 (the 2

i Transmis

h the respo

ould merge

ons. Thus, 

his Commis

Commissio

ady clarifie

are part of 

A, they are

ons 

s  filed I.A N

the transm

Based Com

with exten

e time for im

f  grant of t

e cost incre

the  trans

me by  respo

012

ed  that the

reement ap

g of Inter-

2010 regul

ssion Com

ondent. Afte

e with the T

merger of 

ssion is a 

ons in its o

ed that the

the coordi

e part of the

No. 5/2013 

mission pro

mpetitive  

nsion of tim

mplementat

transmissio

ease and  c

smission c

ondent  and

e transmiss

pproved und

-State Tran

ations). Pr

mpany Ltd 

er pre-bid c

TSA as not

the TSA si

condition 

order dated

 scheme u

inated plan

e TSA appr

with followi

oject award

Bidding be

me and with

tion of the p

on licence, a

cost over-ru

harges sha

d in the eve

P

sion system

der the Ce

nsmission 

rior to acq

 by PGC

conference,

tified by th

igned by th

of bid and

d  13.12.20

under the 

nning of the

roved by th

ing prayers

ed  to Pow

e impleme

h cost incr

project to 3

adoption of

un; 

all be paya

ent of failure

Page 17 of

m be allowed

ntral Electr

Charges 

quisition of 

CIL. TSA 

 it was clar

is Commis

he  parties 

d biding on

111 in Pet

High Capa

e transmis

is Commiss

s to:  

wer Grid un

nted   by 

ease and 

36 months f

f the tariff  

able under 

e on the pa

f 19

d as 

ricity 

and 

the 

had  

ified  

sion 

with 

n all 

ition 

acity 

sion 

sion 

nder 

the 

cost 

from 

and 

the 

art of  



 
O

 

31.

sub

pro

the

For

Na

no 

lea

ahe

 

32.

wh

tran

pet

in t

to a

Order in Pe

(d) 

w

. During 

bmitted tha

oject in view

e responde

rests corrig

tional Gree

 uncertain

arned couns

ead with the

. Certain

ich are o

nsmission 

titioner sho

terms of the

approach th

etition No.

respondent

recovery o

planned as

Direct that 

absence of

the time o

extended 

Responden

whatsoeve

the hearin

t  clarity is 

w of the ord

ent submitte

gendum  d

en Tribunal

nty regardin

sel of the re

e execution

n issues ha

utside the 

licence.  

ould first try

e TSA. In c

he Commis

121-TL- 20

t, to pay su

f all such  

s a coordina

the transm

f the power

f the comm

period an

nt is unab

r. 

ng of IA on

required  r

der  of the 

ed that  w

ated  14.8

, the enviro

ng  execu

espondent, 

n of the tran

ave been ra

scope of

Basically,

y to resolve 

case the iss

ssion in acc

012

uch transmi

transmissi

ated schem

mission cha

r project of 

missioning 

nd even i

ble to evac

n 9.4.2013,

egarding th

National G

with the iss

.2012, in c

onmental is

tion of the

we are of t

nsmission p

aised  in I.

f the petit

these are

the issues

sues are no

cordance wi

ssion charg

ion charges

me; 

arges shall

responden

of the tran

in the cir

cuate the 

 learned c

he impleme

reen Tribun

ue of Mini

compliance 

ssue has b

e project.  

the view tha

project.  

A. No.5/20

tion which 

e impleme

s in consult

ot resolved,

ith law.    

P

ges, decide

s as the sy

l be payab

nt being com

nsmission 

rcumstance

power  fo

ounsel  for

entation  of 

nal . Learne

istry of En

with the d

been  settle

Noting the

at the petitio

013 filed by

was filed

entation iss

ation with t

 the petitio

Page 18 of

e the course

ystem is be

ble even in 

mmissioned

system by 

es where 

or any rea

r the petitio

the genera

ed counsel 

vironment 

direction of 

ed and ther

e statemen

oner should

y the petitio

d for gran

sues and 

the respond

ner is at lib

f 19

e  of 

eing 

the 

d by 

the 

the 

ason 

oner 

ation 

  for 

and 

f the 

re is 

nt of 

d go 

oner 

t of 

the 

dent 

berty 



 
O

 

33.

 

 

(M.
     

Order in Pe

. With th

Sd/-

. DEENA DA
MEMBER   

etition No.

he above I.A

AYALAN)   
                

121-TL- 20

A.  is  accor

  (V
   M

012

rdingly disp

sd/-

V.S.VERMA
MEMBER

posed of.  

A)        
     

P

(DR. PR
       CHAIR

Page 19 of

sd/- 

RAMOD DE
RPERSON 

f 19

EO)   


